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DEPTT. OF REVENUE: HIMACHAL PRADESH 

District: Sirmaour 

Tehsil: Nahan 

Kanoongo circle: Nahan – 1 

Patwar circle: Mominand 

Hatbad No.: 120 

Area: Ambwala Sainwala 

Year: 2014-2015 

Copying fee: 

Service fee: 

Total fee: 

Area unit: Bigha Biswa – B 

Khewat No. 

Name, along 

with name of 

lambar-daar 

Kahtauni 

No. 

Who pays 

the lagan 

and its 

detail and 

No. 

Name of 

owner and 

relatives 

Name 

of 

farmer 

and 

relatives 

Name of 

owner 

and other 

farmers 

Present 

khasra 

No. 

Area of the 

field and detail 

of kahta and 

type of land 

Share or meas. Remarks 

1 2 3 4 5 6 7 8 9 

225/ 181 

P. Khewat

No. (116)

0.00

Maal

0.00

296/ 253 Total 

share 

(383) 

Vinoj 

Kumar son 

of Ruplal 

Farming 

and self 

possess

ed 

1 

6/1 

8 

1273/ 

723/ 9 

06-19-00

G.M. river

07-04-00

G.M. river

00-04-00

G.M. Burd

Possession and 

other Khewat 

No. (1) 

Note: 

Note 
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S 

0.00 

son of 

unknown 

(127) 

share 

SAchin, 

Nitin 

equal 

share 

(128) 

share son 

and Smt. 

Vijay 

Laxmi 

(128) 

share wife 

of Vinod 

Kumar son 

of Ruplal, 

local 

resident 

Total 4 

by 2 

 

05-00-00 

01-00-00 

Banjar Kadim 

04-00-00 

G.M. Burd 

19-07-00 

Non 

19-07-00 

Banjar Kadim 

01-00-00 

Gair Mumkin 

18-07-00 

 

Area: Himachal Pradesh – Shimla 

Dated: 24-July-2020 

Page No.: 1 
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DEPTT. OF REVENUE: HIMACHAL PRADESH 

 

District: Sirmaour 

Tehsil: Nahan 

Kanoongo circle: Nahan – 1 

Patwar circle: Mominand 

Hatbad No.: 120 

Area: Ambwala Sainwala 

Year: 2016-2017 

Service fee: 20 

Total fee: 21 

Area unit: Bigha Biswa – B 

Khewat 

No. 

Name, 

along with 

name of 

lambar-

daar 

Kahtauni 

No. 

Who pays 

the lagan 

and its 

detail and 

No. 

Name of 

owner and 

relatives 

Name of 

farmer and 

relatives 

Name of 

owner 

and other 

farmers 

Present 

khasra 

No. 

Area of the 

field and 

detail of kahta 

and type of 

land 

Share or 

meas.  

Remarks 

1 2 3 4 5 6 7 8 9 

243---- 

225 

Khewat 

No. (128) 

0.00 

Maal 

0.00 

312 

296 

Total share 

(383) Vinod 

Kumar son of 

Rupmal son 

of unknown 

(127) share of 

Sachin, Nitin 

Farming 

and self 

possessed 

 1 

 

6/ 1 

8 

1273/ 

723/ 9 

 

06-19-00 

G.M. River 

07-04-00 

0700-00 

Ombad 

Doyam  

00-04-00 

Possession 

on khewat 

No. (1) 
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S 

0.00 

equal share 

(128) share

son and Smt.

Vijay Laxmi 

(128) share

wife of Vinoj

Kumar, son of

Rupmal local

resident

Total 4 

by 2 

By 07-

00-00

G.M. Road

00-04-00

Banjar Jadid

05-00-00

04-09-00

Banjar Kadim

00-11-00

G.M. Road

19-07-00

Akarsht

12-07-00

Banjar Jadid

00-4—00

Banjar Kadim

Area: Himachal Pradesh – Shimla 

Dated: 20th May 2024 
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names of persons recognised as owners or in possession of land who are 

liable to pay the share of produce of land to the State. According to 

‘Manu’, the king who did afford any protection to his people and receives 

the produce of land takes upon himself all the sins of his people. Therefore 

the preparation of true and correct account of the crops harvested and the 

changes in the persons in possession of the land cannot be overruled. The 

purpose of Khasra Girdawari or harvest inspections is to collect the true 

information regarding crops harvested in khariff as well as in rabi seasons 

and to record any change in the ownership or possession over the land at 

the time of girdawari by the patwari, which is done every six months. The 

preparation of Khasra girdawari every sis months is necessary for the 

assessment of land revenue and to update and maintain proper and correct 

record-of-rights of the land. Regarding recording of change in the Khasra 

girdawari the Government of Himachal Pradesh has issued the following 

instructions from time to time:-  

No.: Rev. 2-A(4)-5/ 78    Dated: 15th Jan. 1980 

“Subject: Changing in the entry of the khasra Girdawari” 

By drawing your attention in the captioned matter vide 

this office letter No. 10-7-73/Rev-A, dated 03.07.73, I have been 

instructed to inform you that Government has noticed that in the 

compliance of the instructions in the aforesaid letter, the 

patwaris have made a great changes in the entries of the farming 

possession especially regarding the past and even after a lapse of 

many days, these entries are mentioned from pencil in the khasra 

Girdawari and the Revenue Officers till date have not given any 

instruction regarding the inquiry of the aforesaid. Due to which, 

there is an environment of dispute amongst the owners and the 

landlords. Thus it is necessary for the revenue officer to 

immediately decide the cases of such entries by surveying the 

concerned site. A plan be initiate to sort out such cases in this 

winter only so that all the cases could be decided within a period 

of 2 months. 

2. In future, the Patwari will not make entry in the khasra

Girdawari, rather will make the entry in the khasra Girdawari  as

per para No. 9 – 9A of the Land Record Manual. Accordingly,

the Patwari can change the entry of the G.M. farming. He/ she

will obtain the order of the revenue officers regarding the entry.

The letter No. 10-7-73 is hereby closed as per the 

aforesaid.  

2341



 

No. Rev. 2-A(4)-5/ 78   Dated: 28th April, 1980 

 

“Subject: changes of the entry in the” 

 

 In sequence of the even letter No. 15th January 1980 of 

this Department, I have instructed to inform you in the captioned 

matter that as per the said letter, the undisputed entries made by 

the Patwari as per the para 9.9 of the Land Record Manual will 

be 100 % inquired by the Girdawar in the site. Then its 25% will 

be inquired by the Revenue Officer. 

 

2. Incase the Patwari or any employee make any wrong 

entries in such cases, a strict action be taken against him/ her/ 

them. 

 

3. The presenters will be given the possession in future 

through the transfer only. The presence of both the parties are 

mandatory in such cases. 

 

4. The aforesaid amendment is being made but the aforesaid 

orders be immediately complied. 

 

No. Rev. 10-5/73-II       Dated: 4th Sept. 1980 

 

“Subject: Changing of entry in the khasra Girdawari” 

 

 By making a slight changes of the letter No. Raj-2A(4)5/ 

78 dated 15.01.80 and 24.04.80  this Department, I have been 

instructed to inform you that the Government has thought/ 

considered this topic seriously and after considering it, has taken 

the decision that the instructions/ orders issued by the letter No. 

10-7-73/Rev-A, dated 03.07.73 of this Department be re-

enacted. Thus I have been instructed to inform you that in case 

there is any changes  in the notice of the Patwari at the time of 

Girdawari regarding the land, the Patwari will make its entry 

with the pencil and will provide its written information to the 

Girdawari and then to Tehsildar and Dy./ Naib Tehsildar (as 

applicable). Thereafter the Tehsildar and Dy./ Naib Tehsildar  by 

inquiring it, will grant the sufficient opportunity to the concerned 

person to clear its position. But it will not take more than 3 

months in the entire procedure. He/ she will decide all the cases 

during this period. The action in the kashra Girdawari will be 

taken as per the decision” 
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 It must be borne in mind that the procedure for preparation of 

Khasra Girdawari (Harvest Inspections) has been laid down in Chapter 9 

(paras 9.1 to 9.20) of the Himachal Pradesh Land Records Manual as 

under:  

 “9.1 Object of harvest inspections.- The object of harvest 

inspections is to collect accurate information regarding:-  

(a) Crops  

(b) changes in rights, rents and possession of land.  

(c) amendments required in the village map.  

The first is indispensable for the assessment and collection of land 

revenue. The second and third are aids to the maintenance of a true record 

of rights in the soil.  

9.1A Dates on which Inspection of each harvest should being. 

– (i) The date on which the inspection of each harvest shall commence 

may be fixed for each district by the Financial Commissioner as its special 

circumstances may require.  

Following dates have been fixed by the Financial Commissioner 

for the various Districts in Himachal Pradesh for purpose of crop 

inspection.  

Sr. 

No.  

Name of 

the 

district  

Name of Tehsils or 

circles  

Rabi  Kharif  

1 2 3 4 5 

1. Bilaspur  All parts of the 

district  

1st March to 

31st Marhc  

1st October 

to 15th Nov.  

2. Chamba  Pangi Tehsil  

 

Chamba Tehsil  

 

Bharmaan Tehsil & 

Holi Sub-Tehsil  

All other parts of 

district  

1st June to 

15th July  

1st April to 

15th May  

15th April to 

31st May  

1st April to 

15th May  

15th Sept. to 

14th Oct.  

20th Sept. to 

5th Nov.  

1st Oct. to 

15th Nov.  

1st Oct. to 

15th Nov.  

3. Hamirpur  All parts of the 

district  

1st April to 

30th April  

1st Oct. to 31st 

Oct.  
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28 46



2947



30 48



3149



32 50



3351



34 52



3553



36 54



3755



38 56



3957



40 58



4159



42 60



4361
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ENGLISH TRANSLATION OF ANNEXURE R-3 

OFFICE OF GRAM PANCHAYAT, SALANI KATOLA 
(illegible) District Sirmaur (Himachal Pradesh) 

Dated: 

The proposal No. 17 proposed by the panch/ members in 

the monthly/ gram sabha/ special meeting of the Gram 

Panchayat Salami Katola held on 07.01.2024 in the office 

chaired by the Pradhan/ Up-Pradhan Smt. Anita (illegible), 

the following action were taken: - 

Subject: For closing the stone crusher 

In the meeting of the Gram Sabha, the ward panch 

Smt. Bala Devi on behalf of the villagers, presented an 

application in the gram sabha meeting for closing Maa 

Vaishno Devi Stone Crusher, which is discussed in the Gram 

Sabha. During the course of discussion, the people of 

village Jamanwala and Maholia told that due to the running 

of Maa Vaishno Devi Stone Crusher since 17 – 18 years, 

agricultural land, cattle and house of some of the villagers 

are in danger. So they want to close the crusher. After the 

discussions, the people present in the gram sabha gave 

46 64



their consent to close it. The proposal is passed in the gram 

unanimously. Thus the copy of the proposal is sent to the 

Department for its solution. 

Sd/- 
Pradhan 
Gram Panchayat Salavi Katola 
Teh. Nahan, District Sirmaour, Himachal Pradesh 

Sd/- 
Secretary 
Gram Panchayat Salavi Katola 
Teh. Nahan, District Sirmaour, Himachal Pradesh 
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ENGLISH TRANSLATION OF ANNEXURE R-4 

To, 

Mr. Sukhvinder Singh Sukhu 

Hon’ble Chief Minister, 

Himachal Pradesh, Shimla 

Sir, 

This is to inform you that a plant in the name of Maa 

Vaishno Stone Crusher is planted in between the Salani 

River in Mohlia Katola Tehsil Nahan, while as per the 

Government’s instructions, the crusher should be planted 

100 meter away from the river. As per the second 

instruction of the Government, the mining work cannot be 

executed by the JCB machine. But its owner, resident of 

Haryana, is running the JCB machine throughout the day. 

When we make the complaint to the Mining Department or 

Forest Department, the mining officer and all of its staff 

inform the crusher people and provide them the informant’s 

name and even telephone No. and ask them to manage the 

complainant and the crusher owner by contacting either 

personally or through any relative, pressurize us. They 

tempt us, which smells the corruption. The strict action be 
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taken first against such mining officers and employees. 

Thirdly, the raw material can be mined manually upto the 

depth of 3 feet from the mining lease area. While they make 

the pit of 20 – 20 feet in the river and the mining officer 

does not take any action on it. Please make the google 

earthing of the last 10 years checked from the Inquiry 

Officer that what was the position of this place in the last 8 

– 10 years and what is its present situation. He cut various 

hundreds of trees by cutting the mountain. This area falls 

in the forest land and its large portion falls in the forest 

land. The forest department has closed its eyes, which 

smells the corruption. They have changed the natural flow 

of the river, from which the Government mountain is being 

cut due to the river flow. Due to this cutting, there is a 

danger of flow of our village Mohlia and Jaman wala village. 

In this rainy season, this river has made a great loss to its 

neighboring peoples and there was a terrible tradegy 

recently in Himachal Pradesh wherein you have worked 

hard. But in case still this illegal mining is not stopped, the 

consequences will be more dire in the future. Ajmer Singh 

and Vinod Kumar had filed a case against this crusher 
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before the NGT. This crusher was closed for around 2 years 

and when we asked them, they replied that this crusher is 

running illegally. Its owner has given the affidavit before 

the Court to comply all the recommendations of the 

Committee constituted by the Ld. NGT and the Ld. Court 

has referred the same in its final order. The Committee has 

categorically held that the stone crusher is not permissible 

in the middle in the river. Which shows that there is also a 

violation of the order of Ld. Court. We will submit the copy 

of the order to the Inquiry Officer. Thus kindly immediately 

instruct the District Administration Sirmour to take the 

action. We have the full faith that you will make comply the 

order of NGT through the administration and immediately 

vacate it from the river and do not use the JCB machine in 

the river. 

With thanks, 

Copy to: - 

1. Pradhan, Gram Panchayat, Salani, Katola – 

immediately apply the proposal and send the same 

to the District Administration for the action. 
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2. District Magistrate, District Sirmaour Nahan, 

Himachal Pradesh 

3. General Secretary, Industry, Shimla, Ramanand 
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1. Bala Devi, Ward 

Panch 

34 Rajkumar 

2. Seeta Devi 35 Mamta Devi 

3 Deepak Kumar 36 Rupwanti Devi 

4 Kanta Devi 37 Raksha Devi 

5 Deepa Kumari 38 Megna Chauhan 

6 Rajo Devi 39 Ramaz 

7 Usha Devi 40 Priti Devi 

8 Chamma Devi 41 Reshma 

9 Anju Belu 42 Shobha Devi 

10 Kamlesh Kumar 43 Hema Devi 

11 Rajo Devi 44 Sd/- 

12 Uma Devi 45 Promila Devi 

13 Monal Devi 46 Sd/- 

14 Saroj Bala 47 Sd/- 

15 Meean Kumari 48 Sd/- 

16 Rohit Kumar 49 Sd/- 

17 Ranjana 50 Shyama Devi 

18 Indu Singh 51 Sd/- 
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19 Gomti 52 Sd/- 

20 Laxmi 53 Sd/- 

21 (illegible) Singh 54 Sd/- 

22 Rinku 55 Sd/- 

23 Indra Prakash 56 Sd/- 

24 Shyama Devi 57 Reena Devi 

25 Aruna Devi 58 Sudesh 

26 Ram Kumar 59 Rano Devi 

27 (illegible) 60 Sd/- 

28 (illegible) 61 Ramesh 

29 Hema Wati 62 Sohni 

30 Vivek 63 Rani Devi 

31 (illegible) Devi 64 Poonam Latu 

32 Chani Devi 65 Suman 

33 Sd/- 66 Reeta 

67 Lal Singh 76 Sd/- 

68 Sumitra 77 Sd/- Ward Member 

W. No. 04 

69 Poonam 78 Sd/- 

70 Nita Devi 79 Naresh Kum. 
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71 Sunita Devi 80 Sd/- 

72 Sd/- 81 Sd/- 

73 Sd/- 82 Sd/- 

74 Meena Devi 83 Nuton Kumari 

75 Maya Devi 
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